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(iv) Need to set up small scale and
other industries in Punia district of Bihar.
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(v) Problems of Extravt departmental
employees of P & T department.
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Rule 377 232

(vi) NEED FOR NATIONALISATION OF M/s
MOTOR AND MACHINERY MANUFACTURERS,
Ltp. CALcuTTA

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, Motor and Ma-
chinery Manufacturers Limited was taken
over by the Central Government on 9-10-
1974. Since then the industry has Tbeen
making remarkable progress in the matter
of production of Motors and allied machi-
neries. - Motor and Machinery Manufac-
turers Ltd. Workers Union (CITU) and
several Members of Parliament have
drawn the attention of the Government of
the urgent need for immediate nationalisa-
tion or amalagamation of the said unit
with BHEL or some such big public
sector industry.

Sir, in the month of Janvary last a.
technical study team of BHEL visited the
industry and reported to have submitted
a favourable report to the Industry Mi-
nistry after its revival scheme has been
successfully implemented by this unit due
to the sincere cooperation between the
workers and the management,

Sir, it is high time the Government
should take a decision in the matter either
nationalisation or tagging this unit with
some big public sector undertaking like
BHEL, because of such remarkable pro-
gress within a short period.

Under these circumstances, I urge upon
the Government to task an early decision
with regard to Motor and Machinery
Manufacturers Ltd., Calcutta. T also de-
mand that the Minister concerned make
a statement in the House in this regard
as early as possible stating the Govern-
ment’s decision. -

(vii) Puigutr oF BEEDI WORKERS OF
SANTHAL PARGANAS, BrHAR
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